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HIGH COURT OF CHHATTISGARH, BILASPUR

Updated Status Report of pending MPs/ MLAs cases for the Month of April, 2026

Name of the Court

Case No.

Party Name

 —

Sectlons

%1 |Ba10dabazarr

39ADJ
Balodabazar

Criminal case
No.2818/2024
and 39/2025

State Vs Kisho_r't_e__Navrangé"& Ors.
(Devendra Yadav (MLA)

Section 153(A), 505(1). 153(1)(B), 505(1)
(C), 109,120(B),147, 148, 186, 353,332

333,307, 435, 436, 341, 427 IPC & 3,, 4
PDPP Act,

'Status Report received from

th_e concern Cou_rt
Fixed for 02.06. 2026

|
I
‘!

CJM, Balodabazar ‘ Criminal case

No.1354/2024

State Vs Pramod Sharma + 11 Others
(Former MLA) |

State of C.G. Vs Gautam Rathore &

State of C.G. Vs. Ashok Kumar Sahu &

+Section 147, 294,452,323, Uls 149 427 IPCI afvaerT e o

Section 186,353,294, 427,332, 34 |IPC

Section 420,467, 468,471, 34 IPC

147,148, 149, 109, 353, 332, 153(A), 186,

188, 295, 427, 120(B), 144, 152, 440, 452,

455, 295(K) IPC & 3 Prevention of Damage
\Property Act

‘State Vs. Aanpgt_i'Tripathi & Others

|

2 Jahjéi}-_ lCJ.IVI.ﬁ | Criminal case IStéte_ of C.G. Vs. \ Vedprakash Sahu &
. Champa ~ Janjgir | No.116/2025 [7 others, accused Baleshwar Sahu
CJ.M, Criminal case
| - Janjgir | No.34/2026 |anr, . accused E Baleshwar Sahu
3 Kabrrdham CJM, Kawardha Criminal Case
(Kawardha) No. 135/2022 Ors.
I
4 Raipur 1. 1% District & IA C.B. Sgéaal ..
Additional Session Case (Sitting MLA Kawasi Lakma)
Judge Raipur 'N0.01/2024
o 2. Special Judge | ED 03/2023 |ED Vs. -
} (Prevention of Money | 1. Devendra Singh Yadav
‘ 'Ioundermg Act) | 2. Chandradev Prasad Roi
Ralpur ) ) ] B _ -
3. Special Judge ED 05/2024 |ED Vs Kawashi Lakhma

(Prevention of Money
‘Ioundenng Act)
~Raipur

420,467, 468, 471, 120 B IPC and U/S 7
& 12 Preventlon of corruptlon Act 1988,
amendment Act 2018

oo e g

For

Fiied for 12.05.2026

_the_ ;iaan(-:e

19/05/2026

dag

~ Fixed for 04.05/2026

3 4 Prevention of Nloney Laundering Act,
2002

\Fixed for 05.06._266”

_4_34 Prevention of Moneg Laundering Act,

2002

Fixed for 13.05.2026




| ~ l4.chief Judicial | Criminal Cese State of Chhattisgarh .s.Sanjeev|147, 188, 353, 332, 156(149) IPC Fixed for (:7/05/2026
J Magistrate, No.22283/ Shukla & Devendra Yadav
Raiptr(C.G.) 2013 ; .
5. Chief Judicial Criminal Case State of Chhattisgarh Vs. Deman| 147, 341 IPC o o
Magistrate Raipur No. 4819/2018 |Prasad and other Smt. Udheswari
(C.G) Paikra
| - _ Fixed for 24.06.2026
6. Chief Judicial Criminal Case State of Chhattisgarh Vs.. Akash| 353, 186. 332, 427, 147, IPC Fixed for 12.05.2026
Magistrate, No. 4884/2018 Sharma and other
| ~ |Raipur(C.G)) ) - - B
7, Special Judicial Special CB.l. Vs Kailash Murarka &/120B, r'w 469, 471 IPC & 67-A IT Act Fixed for 06/05/2026
Magistrate, C.B.I. Criminal Case |Others(Kailash Murarka, Vinod Verma,
B Raipur No.5465/2018 Bhupesh Baghel Vijay Bhatiya) S -
8. Chief Judicial: | Criminal Case (State of Chhattisgarh Vs: Damrudhar| 341,147, IPC. ‘ Fixed for 25.05.2026
Magistrate Gariyaband| No. 666/2025 Pujari and other (Ex MLA)
- «<ce) 0 ] . S . ] -
19. Chief Judicial Criminal Case State of Chhattisgarh Vs.. Govardhan| 341,147, IPC Fixed for 25.05.2026
Magistrate No. 667/2025 Manjhi and other (Ex MLA) :
Gariyaban(C.G.) | N N F - - o -
10 .Additional Civil Criminal Case |State of Chhattisgarh Vs. Rohit Sahu and|186, 147, 149, 341 IPC Fixed for 04/05/2026
| Judge, Class 1, Rajim, | N0.391/2024 |other
‘ | ‘Gariyaband to the
r ‘ |Court of Civil Judge
| [|Class-t,Raipur | | o N R

ajnandgaon |1. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468 IPC Section 10 CGPDI |ara weie w=1 <mea & WPCR. No,
& Sessions Judge, Case others. Act, 164/2021 7 uiRd amew fasie 08.032021 &
'Rajnandgaon CGPDI No..|1. Madhusudan Yadav (Ex. HTETAR wIfid

04/2020 MP)

|

5 R
\ |
I 2. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI | mrf wefiers e arae & WPCR No.
\
|
2

|& Sessions Judge, | Case others. Act, 174/2021 % wiRa andwr fa-id 09.03.2021 &
Rajnandgaon CGPDI No..|1. Madhusudan Yadav (Ex. HRIFHAR w@ifid
05/2020 |MP)

| I




3. PrincfpaﬁDistrict

3Special |C.G. State Vs. Md. ki:alid and

420, 406, 467, 468, IFL Section 10 CGPDI

[arreir Eac—vﬂx:ﬁrar% ?&mm'a ¥ WPCR No.| -

& Sessions Judge, Case others. Act, 172/2021 % wiRg amesr fe-id  09.032021 &
| “Rajnandgaon CGPNINo..!1. Madhusudan Yadav (Ex. SEATTAR Ffire
) ) _ 05/2021  MP) o S -
4. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI | afgaa &) suRefa 2q
& Sessions Judge, Case others. Act,
‘ ’Rajnandgaon CGPDI |1. Madhusudan Yadav (Ex.
' No..04/2021 *P) ) B - . .
9. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI | afige & suferfy eq
& Sessions Judge, Case others. |Act,
‘ Rajnandgaon CGPDI No..|1. Madhusudan Yadav (Ex.
02/2021 |MP) - B )
6. Principal District Special |C.G. State Vs. Junied and|420, 406, 467, 468, IPC Section 10 CGPD| | afigad @ sufefy 2q
| & Sessions Judge, Case others. Act,
‘ Rajnandgaon CGPDI |1. Madhusudan Yadav (Ex.
| B | No.. MP)
| L | 08/2021 | ] S )

ﬁ/‘ig\
Registrar (Judicial

A




